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FOURTEENTH LEGISLATIVE ASSEMBLY
SIXTH SESSION
(ADJOURNED MEETINGS)

THE KARNATAKA LAND REFORMS (AMENDMENT) BILL, 2015
(L.A. Bill No. 17 of 2015)

A Bill further to amend the Karnataka Land Reforms Act, 1961.

Whereas it is expedient further to amend the Karnataka Land
Reforms Act, 1961 (Karnataka Act 10 of 1962) for the purposes
hereinafter appearing.

Be it enacted by the Karnataka State Legislature in the sixty
sixth year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Karnataka Land Reforms (Amendment) Act, 2015.

(2) It shall come into fdrce at once.

2. Amendment of section 79A.- In the Karnataka Land
Reforms Act, 1961 (Karnataka Act 10 of 1962) (hereinafter referred to
as the principal Act), in section 79A,-

(i) in sub-section (1),-

(@) for the words and figures, "Land Reforms
(Amendment) Act, 1995," the words and figures,
"Land Reforms (Amendment) Act, 2015" shall be
substituted: and

(b) for the words "two lakhs" the words, "twenty
five lakhs "shall be substituted.



(ii) in sub-section (2), for the words "rupees two lakhs" wherever
they occur, the words "rupees twenty five lakhs" shall be substituted.
3. Amendment of section 109.- In section 109 of the principal

Act, in sub-section (1),-

(@) in clause (i), for the words "twenty units" the words "forty
units" shall be substituted.

(b) in clause (ii), for the words "four units", the words "eight
units" shall be substituted.

(c) in clause (iii) for the words "one unit" the words "two
units" shall be substituted.

(d) in clause (iv), for the words "ten units", the words "twenty
units” shall be substituted.

(e) in clause (v), for the words "twenty units" the words "forty
units" shall be substituted.

(f) in the proviso,-

(i) in clause (i), for the words "ten units" the words

"twenty units" shall be substituted.

(i) in clause (i), for the words "two units” the words
"four units” shall be substituted.

(iii) in clause (iii), for the words "one fourth of a unit", the
words and figures "half of a unit (2.22 acre)" shall be
substituted.

(iv) in clause (v) for the words "ten units" the words

"twenty" shall be substituted.



STATEMENT OF OBJECTS AND REASON

It is considered necessary to amend the Karnataka Land Reforms Act,

1961 (Karnataka Act 10 of 1962), for the following reasons, namely:-

(1) to enhance the annual income limit from two lakh to
twenty-five lakhs from sources other than agricultural lands to

acquire any land;
(2) to enhance the power of the Deputy Commissioner excisable on
behalf of the Government to grant the land in any area to exempt

from the provisions of section 63, 79A, 79B of the Act.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed

Legislative measure.

V. SHRINIVASA PRASAD

Minister for Revenue

P. OMPRAKASHA
Secretary
Karnataka Legislative Assembly



| ANNEXURE
EXTRACT FROM THE KARNATAKA LAND REFORMS ACT, 1961

(KARNATAKA ACT 10 OF 1962)

79A. Acquisition of land by certain persons prohibited.—(1) On
and from the commencement of the the Karnataka Land Reforms
(Amendment) Act, 1995, no person who or a family or a joint family
whichhas an assured annual income of not less than rupees two lakhs
fromsources other than agricultural lands shall be entitled to acquire any
land whether as land owner, landlord, tenant or mortgagee with possession

or otherwise or partly in one capacity and partly in another.
(2} For purposes of sub-section (1}—

(1) the aggregate income of all the members of a family or a joint family
from sources other than agricultural land shall be deemed to be income of

the family or joint family, as the case may be, from such sources;

(ii) a person or a family or a joint family shall be deemed to have an
assured annual income of not less than rupees two lakhs from sources other
than agricultural land on any day if such person or family or joint family
had an average annual income of not less than rupees two lakhs from such

sources during a period of five consecutive years preceding such day.

Explanation.—A person who or a family or a joint family which has
been assessed to income tax under the Income Tax Act, 1961 (Central Act
43 of 1961) on an yearly total income of not less than rupees two lakhs for
five consecutive years shall be deemed to have an average annual income of

not less than rupees two lakhs from sources other than agricultural lands.



109. Certain lands to be exempt from certain provisions.—(1)
Subject to such rules as may be prescribed and the provisions of the
Karnataka Town and Country Planning Act, 1961 (Karnataka Act 11 of
1963), the State Government may, by notification, exempt, any land in any

area from the provisions of sections 63, 79A, 79B or 80 to be used for,—

(1) industrial development, the extent of which shall not exceed twenty

units;

(ii) educational institutions recognised by the State or Central
Government to be used for non-agricultural purpose the extent of which

shall not exceed four units;

(iii) places of worship to be specified by Government by notification
which are established or constructed by a recognised or registered body for

non-agricultural purpose, the extent of which shall not exceed one unit;

(iv) a housing project, approved by the State Government the extent

of which shall not exceed ten units;

(v) the purpose of horticulture including floriculture and agro based

industries the extent of which shall not exceed twenty units:

Provided that the Deputy Commissioner may also exercise the powers
of the State Government under this sub-section, subject to the restrictions

and in the manner specified therein, in respect of the land to be used for,-

() industrial development, the extent of which shall not exceed ten

units;



(ii) educational institutions recognised by the State or Central
Government to be used for non-agricultural purpose the extent of

which shall not exceed two units;

(iii) places of worship to be specified by Government by notification
which are established or constructed by a recognised or a registered
body for non-agricultural purpose, the extent of which shall not

exceed one fourth of a unit;

(iv) a housing project, approved by the State Government the extent of

which shall not exceed ten units;

(v) the purpose of horticulture including floriculture and agro based

industries the extent of which shall not exceed ten units.
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